
(

TH E GAUHATI HIG HCOURT TGUwAHATI
HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No.Hc.Wr-I2o l2oo3l ?8 tA
Smti Jayashree Bora,

Jt. Registrar (Vigilance),

Gauhati High Court,
Guwahati.

Smti Barnali Mahanta,
Member, Motor Accident Claims Tribunal,
Goalpara.

]A
Dated Guwahati the y January, 2025.

Yours faithfully,

s4b
lT. REGIST RAR ruIGILA cE)

From

To,

Memo No.HC.VtI-t2O t ZOO} I
Copy to:

q? - ( tp /A, dated t o8 -Ot - ?nZS

Sub: Casual Leave.

Ref:- YourletterNo.MACT/GLp/202412023,dtd.23.72.2024.

Madam,

With reference to the above, I am directed to inform you that you have beengranted casual leave on 26,12.2024, arong with station reave pu.,nir.ion rioir ttremorning of 26.12.2024 tiil the morning oi zl.tz.zoz4. The Diskict and sessioni Judge,Goalpara, and in his absence, the in-charge 
-District 

and sessions Judge, Goarpara *oriJ r"r.inin charge of your Court and Office during your absence.

L The District and Sessions Judge, Goalpara.

,-r2. The Project Manager, Gauhati High Court, Guwahati

JT. REGIST RAR ruIGILA cE)


